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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

NEU DELHI

CP-197/95
OA-3129/9 2

Date of decision 9-4-1996

Hon*bl3 Shri S.R. Adige,Member ( A)
Hon'ble Smt.Lakshmi Suaminathan, Member

Shri Symer Singh
s/o Shri Nand Lai
R/o K.No, 270, H.Block, Sultan Puri.
Delhi.

.. Aoolicant

(By Adv/ocate Shri Yogesh Sharma oroxy
counsel Shri V.P.Sharma )

Vs.

1. Shri R.M.Agearual,
Diuisioal Railway Manager,
Bikaner Division, Bikamerl Rajasthan)

.. Resnondents

(By Advocate Shri P.3, Mahendru )

ORDER fORAI ^

(By Hon'ble Shri S.R, Adige,Member (A)

Shri Sharmahas stated vary fairly that the

resnondents have com-ilied uith the Tribunal's direction

to consider olacing the aonlic ant's name on the Live

Casual Labour Register and have rejected the same after

due consideration. Under the circumstances, nothing

further survives in the C.p., which is dismi-sed and

the notice against the resnondents are di-^charged.

the event that any grievance survives against

the decision of the respondents, it is ooen to the

aoplicant to agitate the matter through aogrooriate

original proceedings if so advised in accordance uith

lau. No costs^

(Smt.Lakshmi Suamlnathan)
Member (3)

(S.R, Adii^ )
Member A)


